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Judgement

1. The writ petition is filed seeking a direction to the respondents to issue a
location sketch as well as possession certificate. It is apparent that the revenue
authorities refused to act upon the request of the petitioner for the reason that
the land in question is a plantation and an exempted land under the ceiling
proceedings under the Kerala Land Reforms Act. However, that cannot be a
reason for declining the request of the petitioner as he being the rightful owner
to the property.

2. This Court is of the view that the petitioner's request has to be considered.
Nevertheless, this will be without prejudice to the right of the State to proceed
against the petitioner's property, if the land is converted for non-exempted
activities.

3. Therefore, needful shall be done to issue the location sketch and possession
certificate to the holder of the property within one month. The State is free to
take action, if it is found that the petitioner has converted the exempted land for
non-exempted activities. In the light of the above, the impugned order is set
aside. It is made clear that the above directions are issued, following the
directions issued by this Court in W.P.(C).Nos.7365/2016 and 28877 of 2016 vide
judgment dated 5.12.2016. The writ petition is disposed of as above. No costs.
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